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Dated:- 3lWl2O13

To,

ilr. Ya*l Ahmed,
Advisor {3 & CS}
Telecsm Reguletory Authority Of India
ilahanagnr lloorsanchar thawan
Jawahar LaI llehru ilarg,
Old lfiinto Road,
illew Delhi, 11OOO2
Email :- traicabte@ah@.eo.inr

Referens'e3* Conrultation Paper lfo.: 8t2;Ot'8
Subjec{:- Commentr on Dirtributioo of T9 Chrnrelr from SFACELIilK
ITITWORI( HTT LTD

Dear Sir,

Telecom Regulatory Authority of India by its consultation Paper NO 8/2013 had

called upon Broadcasters and Operators to present their yiews on Distribution

of TV Channels.

We hereby present certain issues faced by operators and request to incorporate

them as the arnendments proposed by TRAI for the following reasons:-

1. As olrerators we f€el th.e distribution agency should be restricted to

specific area of sr,rpporting the broadcasters in arranging a-ssignments

with the MSO and./or Cable Operators and restrict them to a single

broadca,ster. Also, operators should be allowed to deat directly with

Broadcaster for the content if he is not pleased urith tbe agency'$ deal.
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2. Such agencies decide on the contmt and have a lxlwtr in their hand as

tit*y have fufi Srip cn mcre therr one E}roadcasts. Thuso a major stroke

should. be hit for freeing tl:e indusbry from rising monopolies thew

3. agencies and gving more power to the surlsum€r$ on selecting the

content aE all pey channels.

+, Many a times these agencies launch new channels and a popular conterrt

is tramsferred from low pa;r channel to a high F;r channel making a

consurner sheer fool wherein the consllmer pays rnore for the sasre

content.

5. Hence, vre propow abovementioned changes in the notifications being

propomd and request you to put a clear demarcation line for the role of

Broadcaster and their agencies.

Yours Sincere\r,

For SPACELIIIK iltTyORI( FyT LTD
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